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ARG graaR e mitee
Sfereger
T facell, 12 T4, 2018
EIR Ao ST TR (Aegai e fafvem, 2018
(2018 1 2)

W1 ¥. 108 /2016—3161 U8 GIU—¥RAN qXEaR fAFRIme iferexor iR, 1997 (1997 T 24) @1 GRT 11 &I SUERT (1)
o gs (@) & Iugs (ii), (iii) 3R (iv) & @1 9feq aRT 36 & 3fHd UST YR BT TN R §Y ARAY THAR fAFrm®
TIRERYT GRHAR SR SUART YR fafm, 2003 (2003 @1 4) # R e & & forg yaggRT fforad fafem s ¢,
et —

1. (1) 7 fafmi @1 WA REAR SiaR|a SUIN YR (diegal GeieH) faf s, 2018 (2018 &7 2) BT SITQ |

(2) 3 01 B, 2018 A AFL & |

2. XEIR RGO ST PR fafaH, 2003 (2003 @1 4) @1 A 1 &, 07 1§ WA YHR' @ SfeRia diferaT , “053 TUY
(firu &1 dae) ufa fee” wIsst oiR afdl & M W “0.30 BT (M1 U1 daa) U e o aiR ofd uftrenfia iy e |

[FersTToe-111/4/21T./1387/17]

feult 1. yu fafRm w19, 409-5/2003-THUA feAIG 29.10.2003 (2003 T 4) ERT ARG {6y 7Y o qon dweanq foRad
SfeRTET el gRT 3 e fomm Tar—

(1) 409-5 / 2003-THUA faid 25.11.2003 (2003 BT 5) (Gl HeMer);
(ii) 409-5 /2003—THUA fAId 12.12.2003 (2003 T 6) (AT HeMer);
(iii)  409-5,/2003—T%UT fEATE 31.12.2003 (2003 FT 7) (CRT HMer);
(iv)  409-8/2004—TU fSAId 06.01.2005 (2005 T 1) (AT HMer);

(v) 409-8 / 2004—THTA fEHATEH 11.04.2005 (2005 T 7) (Graat Hemer), T A= SIENE §RT 2005 @1 et &, 7 o
310 feTd 21.09.2005 & AT §RT QIR &R a1 17 o,

276 GI/2018 )]
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(vi)  409-5,/2005—T%U feATd 23.02.2006 (2006 FT 1) (6T HeIE);

(vii)  409-5/2005—T%U f3Td 10.03.2006 (2006 T 2) (AT HIEI);

(viii)  409-2/2007—WU f3ATd 21.03.2007 (2007 T 2) (3TSAT HIEI);

(iX)  409-22/2007-UHUA faid 27.03.2008 (2008 & 2) (AraT HeMer);

(x) 40912 /2008—THU feAId 09.03.2009 (2009 T 2) (3G HeMer);

(xi)  409-8/2014—TqHVc—1 faTids 23.02.2015 (2015 &7 1) ( TAREAT HIE);
(xii)  409-8/2014—TqHVc—1 faTids 24.02.2015 (2015 &7 2) (FREaT HeeH);
(xiii)  10-8,/2016—d1t T8 W faid 19.09.2017 (2017 T 5) (CREaT FMer) |

feuft 2. TGS FIUH FEAR ARG SUINT PR (degal ) faft, 2018 (2018 @7 2) @ IewEl AR FROT B WL

IR 2|

@,

1.

(1)

3.

REIR R TN TR (Aegar e fafvam, 2018 &1 s e
-

JRaS @7 3f & qfviae iR deHie] FaRet SFe Sfqid WaT TSIl U SUGRUI, Tedd! R Harel Bl WER
Sired & o S UTEd g Wal YRIRi & Teai, Jaisl 3R ead! b Ugd a1 Ul H w6 Bl ¢ |

STHIE & RPN ¥ JRETO Id Aed (Ul & | TEAR ITAG 9 T TG—gEN & T FUNT el a” o &
a1 S §RT SRR WAl & A 8 Tl Ahdl 8, 9 AP (b IS HRAAGT JaRY 1T T $I 75 8 | eqd
Tadde & dh SfREde B G M @ forg aiftifad ok daEiel wawerg @ S afvare §) feft aw
iAo ave & foy waiftie "eayul aivias e SidREde SWINT YMR (M) © | omsgel & faf acal &
U it auie A e a2

TN, IO AR

Nl FAUE YR d UMR © ST T TR YR, RTET JTed did YR SRl 5, §RT 99 UaNd 9aT YK @l fhar
ST & forea Tedd | Bic FHI Bl @ | ifel—urci—Tar (i) gomelt #, wifeiT urdt Headrear U $idd & fory
AU TR YRIT B YA SR & AR BifelT UCT BT TR el AR AREAIST /Tedd AN AN Dl R
R D (oY Pice ST & TR YaTdl B FAIYT YR BT YA S 8 |

IR T TR

STRIETT FAIUT YR (M r) foredl RIS el gX1 Uaireld (Mguereiell) §RT U9 YWa A WK § i <9 & d1ex 9
il BT < H 39 VG YK B oI &, e ead § Sl FH 8l ¢ |

e TR

T4 3 REIR e AL s el 8 &, A VP HAGd! iead b1 YA BT O @ e ARaw 9 diel bl G
Jeqd § Afafed B Siar & | U Aeaadl edd Bl AMaET Sedd hel Sl & I JRGANH /Aedd SYART diTd &l
W &R & foly AWae g Pl YA 6y S el JRI I a8 TR el oIl & |

e TR

IR # Ve YT g 9aT & (Teewy) f Afhed W dEl O €, @ IR RN WAl UM aX aad @ fedl
TR A O YSHT (TAVAS) @ HEEH § E Sicifchel AT WSl ST SUTERT BT © | fT¥Thel Pl Bl 98 PR
P AN B [ BRA B (oY b TR JaTdl §RT GIUesIal I Y by S el YR 98+ PR $Eard ¢ |

IRAT PR

I UIET BT TR YaIaT AN CR® & AR DIl U] (3l 30 FeAHIgaR) H bid YHR [URT $RT 8|

JAPIZR T 39 YBR Thal &I T3 IR W, TR YSTdT DI Pleg YIS & VN YeTdl B FHIUE THRT T TAvareia &l
(sferRifd et Bl & HHel H) T8 YHRT DT AT ST Bl € | Yo YaIal ict & YR &1 AlTd &l [« G & (g 29
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13T 3O U AT B | Bifel T Ut & TR YTl gRT 39 UOR X! TS X7 BT YREE YR BEl Sl & | R H, IR
R s 78 oy 7u § der 3 mRiewa # €

(6) SIS fue™ ™R

8. I fUeH YR JRIER IdEd & MeM-YeH & fou ficel war geranit ok wRdg mEuaset & 44
JMEF-Ye fhy S dTel TR & | IR ue pRT # SidRiy 98+ UvR, I 989 WWR (IfS 318 &) den |dfea
9 # AN HIO YR e 21§

g IRT ¥ AR B forv I 9o fafame gl

9. RN EIR fafmme wieser (G s94 swe UvEn] WGyl sdar Wik & w9 4 Mfde fear mr @) A
SREINTT STANT PRI & foly "qRAAR SfaRaarer STANT YR (3mel) fafam, 2003 (2003 1 1) feAld 24.01.2003 &
AW W U fAFREe SrEr wtd fhar forad TRl 4l enfie € | gl gumell H 3R GUR ol i SY GuHTl
% foIg JTReRYT o REAR SiAREAe WA YR A, 2003 (2003 @7 4) @ 2010.2003 WY U | I8 fafem,
for @ & smegHl fafem el 24.01.2003 & 8 ol off T 01022004 ¥ AL GO T, 3 Sl ARG TP < H TIH
e ™ 2 | 39 Al @ 9N by O & 916 9 39 13 HeE by o 99 € |

10. ‘HAR R TN YR AT, 2003 & A9 F WO 1 3 a1l & FR—HRI 030 ¥UY Ui e & w9 o
R X A o1 | g9 a5 9, FieRor 4 g A PR o wre feu

(@) TREIR AREIT IUANT PR (SHar werer) fafrm, 2000 & AT | 01042009 F M # HeMeH v gY
I 0.40 FUY Yl AFTe B @R

(@) THIR SR SWINT TR (IRgal Feer) fIFRm, 2015 & A9 | 01.032015 | SR # HEA B
g0 I 053 TUT 9 fe R

(M) IESN P T B fory THHH ParaE

11. 201516 #, WIRGRYT I 3G RS ddl G TaTcdd! (SMEUereldl) | amade wa gu forad I=i iR a8
TR /SRS FIeH TR & oy Ua SR faffas e & forg WS 3 gwaely &1 of R fhar o dfes Te—aral=
AMEUCSIAN A SRR HaT IR | T E |ah ford R Upigpd da1 Yararall (e U SidRisi aidl gl aefm v 9l
AT, QI ) §RT Y@ AfUa o gam g1 amecI) Afed amsgdl & A= ueqell W fRduRa®! @ faaRT @1 ww @
T YA UIRER | AR 05082016 B GREAR IGART PRI B GHIET W U WRER-UF () R o
I, I A B AR, Rl 91 feulRi & fory FrafaRed g So o

U7 < W WIS GO YR AT a7 @ forg few SfedT @1 wan feam S aRe? @ sw ad aHe
Jeqd! B folv FHM @ ST ATRe?

U8 T AUD! I H S H M ARG GOl H TS—3TA SMEYASI, i Hal YaTail (W o Ssuasia
3R TR W4T ArsN, F €) @ SRR & BRT Al yfeae’ yee @R ue # el 7@ €, iR 39 BRT o
el T H TCS—Aell JMEYASIS & Ufreael # a9 8 UM @ aR H AR 8?7

99 AR WA (8) B WM # oMud IR T H 8, Al 39D MaRD S & U H ffiRed # 4 S 9§ e &1 g

fom ST ARy
) RIS FHIIT TR # 9RGTT SMSUaSIal dei T YeTdl @ 419 oid wrfien) & f[fde fhar 9
arerdr
(i)  SIRIER 3Ma® Bictl & foly ARG FueH MR ([ a'd: W AETASI gRT T 1) & fory
IR faffde fhar S

(iii)  BIE I P (Scord HN) |
FORIT O wfofhar & wwels # shfuc A ye |

12. fRRRST ¥ WHL-U3 § oI T ol W S foied feafRri 05.09.2016 6 T fe—fewforr 19002016 T WA
B B (0 FE1 7| {P eduRe! & FRY W, RUPRT ik ufi—feufRIt 1 IR $R B ARG BT HHE: 17.102016
3R 31102016 TF d¢I faaT TAT| U™ J&NT THIRIGRAI, 12 TEAR Wal Yl (Soad)) 1 88 o feaqural o
HURR, e, B iR @fed i 9, 9 faRed fRulRi e g8 | aR REaR qa1 yerael 3R vd Ien TaiRie 9
yfa-fewftral ura g8 off | Rl 4 ura feultrl ok ufo—fewfiril @1 wgfw # de@Ee www.trai.gov.in T @
RN
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13. WSRO G #a H =i by O W qd G GREaR daT gerds (Sead) @ giedIor S G aredr o | 37 Sl &
Wl W TS g9 A B (Y 1807.2017 I el H vo—feadiy SRIETA &1 SR a1 T | §9e Swid,
fRR® & W qol W g B B foly fdeell # 20072017 BT UH AU BG4l (ATES)) BT ARGH BT M|
R 1 fewfOrl & THiem $ T TG faR—{ael & SIRIT AGAUT 71 19.09.2017 Bl XEAR HRAIGT STAN
TR (CREq |eieH) fafrm, 2017 (2017 @1 5) SR fm | g9 ffest & ArEm @, WfERET  aRRe W aRReT I
AR I A G B Al B o FEIGT PRI A el e A | Seaeiia ARl @1 SR R gy, Al
19.002017 & fAFRIA & STAR WRATHS YA & URT 106 H Freferiae afdfa foar T o -

“GIHI-YF 4 G T VF Y e [T [V G Javistd wET JH GO R Sgvaeis s e
TeTar & §17 JaVIGIT TG FHR H Toed GEer R 157 T/ @ a8 T JIEeT & 77 & [# §9
SV SIIF [AaTe—135% 1357 T @ TPl & ST FINEYT §6 T UV Jerd A7 el &/

14. AR & Al H o foaR—fawel warferd av1 & WOl TIRIeRET T 99 EUeell, W WRd 31/ RS
AT Dict SO TR T § qAT T WaT YSTAsT (TUEE) & 91T 16.10.2017 BT Th GRIATAT I MG 0T | HrRreTel H,
IR 7 fRduRe! B 310 I fofRed # U R BT U R SR S o o |

15. 3P SURIE, 27.10.2017 BT TRBRE 7 S Wi ST, S IRT B/ AT it DY P B 8, 9 RITR, 2017 Bl
A TSl @ (ol 3ma@ SR g JMEUrs] aigd el @1 W W WMGR] URgd B, T 94 Tuedl bl R,
2017 1 9 g8 fME & forw Sae vere) dfw fieel & ddy # THeR W v @ foly $ET| 39e SR,
WIRIGROT 5 31.10.2017 DT TN TUAHT BT 08.11.2017 H 14.11.2017 TH B Ay B fofU 3Maed AV drg el & Gag &
THBN J&H BRA & foU oar |

16, TRTE Ui T 6 SURIT AT foaR—fawel # fRqemal 9 o fewforil & ofgR W oMl & e Hel &1 faweror
A R fomam o v @

@ R X e R P e
(1) MEERR P ITYTR TR

17. W UHAT & SR, Safh 39 RSl 7 I8 G0 a1 & MRl # 599 053 ¥ U e & @ ®R W ghg
BT T ARY FB I T I AT B b RN BT BN, T JHR S TR T A A1 AT MY | Seera i B b
A H, TR IO IR T UGR &

(@) IR W IR Biddl & folY 0.06 B0 Ul fAFle
(@  IRRAET W IR, IRRCN ¥ IR IR AR W dRRART dicll & (g I |

18. ISR 4 gl @ A v a1l foduRa! 7 310 gftearvr @ frfafed Tl & waRia b
@) @@ #1: IR STHGE @ forg e N SR T @

wgfaw g1 fafifde 053 U Ut fide @1 STECRN SR fued wR (@mEvedl) @ favg siwd @ g |
FIB! HH 8, G T 300 TIY ¥ 350 $UY Gfd e 81 WRA # SR & 9 WR @ Hoawy oo H
ETTS! AT BT U AT a9 Uesi IRT & T amsuerel anad Ammnd iR SSUais] Sfad A &l
U AN 204 & | AR & U AT SIUId W ARG JeTedl @ S0 SRS JETedl B gl | SR
ORI H METE & [dY H AIa-—HId o @I Il B B b ® q@ife Al vareel & U @R @ fow
AT YETedl §RT QATITRT AR (RIS Sae) 1 e H del 31 (MRAGY 3M1ae) I [deme | 39a
GRUTRERRY, TRATA Tl I JIfEE <ol § MEuadl & Iid 9T WR BT Al BRAl TSdl 8 | I WRAd
TR FETT 319 Ui I fhhryc Susel QIR Sraw) ueM o # waef T2l 2|

(@ @ #2: I | qfy Q@ mnfaT A

A # I & Boawy IRAN JEIAd Bl BN $1 Gafid fAUdE g gRT Y AR SuHEdst &
IO fHHRR FaTG YGH SR H D! IrAAr A gl BN T Aee-—god 3R PRI P WU H WD & fog A
S T YT BRI | AR SRR SellfT WRd § A1 8 dlell AR dicl @ fog Ufay oI 4,500 FRIS
Y BRE AoTd SR 8, AT T 450 PRI SUY ASeid Yodb AMfS & WY # A Gl 8 | el 3 ghg oF
@ oIy 3o HRE 3 Fell iR T & MR BT o Aged Yodb Al UG BT | g Fefra, SR H afg
RGO wEredl @ fog sfaRad Pt A giom aell S S gEIor e § REAR FaRE BT Gord R 4§
AT BT T AR SUHIEN &l fwradt SRE JeM @ & fog dmeduerar & &1l &l |
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19. AR H Hedqd] WA B FHD T IT T &A1 © b AT BT Teabrel AR W FSTHY T 1 FUU Yl e IR
feam ST =fY &R T ARdR SmEvadie g fawel HReERt BT U ETER & wAged AN @ forg s v av @
HY & MR ROEE Re I T 3 BUY F 350 BUY T PR (g1 T <MY | $9 3Ad], I & Wik drel
SUEdl o IRRe ] TR GG 8 dlell dicl 1 Joil H aRRATg cdd! W FHIE & aTell didll & g 10 Fierd
I e i o @t e @t g

20. S AR, I ARSI 7, fF8H I8 @ o1 € & SR BT uve] 90 YR & WK a6 HH IR (od] S A1fey,
T gftewr & wHeH # feforiad gl & &

TP : 970 JECN! AEUAS] DRAR AR B GAI B, SIS I § R0 § gieg oy qen fgwioyel IR &t
WeaiRd B

WRT H SUAS] DRI AT , o fva # oid dell & 911 gig g3 off, 3@ AR/e 1 gy g o ax &1 1
39 Rmae &1 91 RO A il Farsit | e arel ufoewet g1 ad 2016-17 # 9RA #, MEUASINT BRI we
D A W Gl YS! AT T 92 fafers e o qenfi, sftew fafics’ @ af 2017 @ Ye @ o ER
SRIETT AEIET I 100 e fife | offe o | IR ¥ AT IR e ygikrll &1 ared @R 8l o | di¥ad
e |, AT WA BRI AT BT AT R WE 2| AR & M & AR, a¥ 2015 ¥ SRW o7
A I WYad IR dRad arara 970 fafera o R SIS &1 Amrer 520 fafera e o | SIS A &
TG T T N SN O 9T § o RIS BRI A #2007 W 2014 T 7 giowrd AR W qfg HR @
o, fUeel Q1 gu1 # ST 1 UG U 9y 1 fREe g 2 | S AR @ ARl SRIR IRRE & JoReu B

P FoxC BI US AR ISRV Bl IUAR A YT HaRd &, T g9 a8 A v B au d 9Rd o
TN ¥ g g T O ST SMECRN B AN @ AR B IS F feRo I waffa Fw, fwer wa T dad
YRAR T WAl aTamill 3R SEUereidl & Y JoRa TR T, T 35 1 ST Sfcudlield oM I & ITgl,
gicd Ig ReT el SRe Wl 81 | SR SR BRe & & 419 Icolg iy JAMGETS FavR $l &1 H I §Y Al

21, Waﬁﬁ%mﬁ%ﬁamwﬁ@éﬁﬁa@w@%ﬁwaﬁﬁwaﬁwwﬁ$ﬁmaﬁﬁaﬁw

WW%%@WW%@@éﬁaﬁﬁw—g@%%amﬁ%ﬁmwaﬁmﬁﬁmw/ﬁwﬁ
T e € SIS AT SR BRI R, Al S T 4R H ARE o piel @ dod F Uodd 7 w4
5 . .

22, T AR, A A SR P & qRd | 39 9 BT R fbar & 6 ™ 4 o) Mg gfg °w & forv wRew 4|
f Pl
FAT GH TS Bietl Bl Jorl # ford & G, ¥ Bervawd PR it A o7 &R| ST §6 @

AR STRT $—darsel W fawfwfogyl e @1 fiar wra &1 e, &1 W 78 @ gu ok o 2 o o TR
YAt @ foly |MTId: fheRs—aTss Bl &1 TN a1 il & e ol 318 ImR—3mnRa S—aarg<l &) avel -8l
=

23, SWE IUF ¥ I8 W ¢ & Wl gk & SRE, RuRe! & IF 9 39 ®R @
9, o W e @ RifAfde f&ar S =1fey | o &1 aed & o RRaural & @
H Fedadl HEE B AN B o 5 (F) Tz AU el B Md [FHRIA e SRE TN JMEUHS! CRE U HRA H

4
4
&
E
i
E
!

A
4
2
£
2
.

! 3w fefice favoe ok ot i 2|
? SR T REAR TR SFET SR R B 2 |

} wpefy aifie gfe




THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

YR UaR JRII B AGq B, 3R (@) T8 oW b (U G BRa| 1 ey H A¥e ITova giod e H
FETI B | fedeRe®] & R e 1 I8 <Ta1 Pl §¢ BNl FAHIIH IR & R a% M) & Sl FeE @1 A
Bl 3 & (F) I8 SR MATS AR B AT FaBl ¥ ARUAS] DRI H RAFARG F S Gax FEM, 3R ()
I8 fORfayel aeiR & Hhe dI FRHBEE |

24, 399 @ b & e ) G IRY B, Te I8 Scold BRAT JAIS ST 1 01.02.2004 ¥ 31.03.2009 T B FAf & fofy
IR 7 BRG] FHIUT YR & FHM Sgcrl [Afde faam o, @i, 01.04.2000 W 3R 81 aTell 3l & fofv g8 8]
A IR B ol H S7a wR W e fuiRa frar S fo5 e iferar # gt w2

T 1: RA # 2003 | TG PR
Fl afy TR T TR RIS I TR JZUASII g
i (e farte) (@ fae) s/ Sreane B
¥ T P 6T T 9ot T
HeT AR (TSN (fer
fire)
1 01.05.2003 31.01.2004 0.15-0.50 %0 050 %0 5.00 %0
2 01.02.2004 31.01.2005 0.30 0 0.30 0 425 %0
3 01.02.2005 28.02.2006 0.30 0 0.30 0 325 0
4 01.03.2006 31.03.2007 0.30 %0 0.30 %0 160 %0
5 01.04.2007 31.03.2008 0.30 0 0.30 %0 100 %0
6 01.04.2008 30.09.2008 0.30 0 0.30 %0 050 %0
7 01.10.2008 31.03.2009 0.30 0 0.30 0 -
8 01.04.2009 28.02.2015 0.20 0 0.40 0 -
9 01.03.2015 30.09.2017 0.14° %0 053 0 -
10 01.10.2017 3T qd 0.06" %0 053 0 -

25. ¥g AT Soord Al YNAG & fh SRR RIS ST TR (Gwal weie) fafam, 2000 & #rad & MR SR
N, §HI0F TR & foly -t &) fAfde avd a7 widiexor <1 I8 fewolt &1 off 6 JWRI &1 arra—ofieaiaer &
ISR iR ox & forw v AFeus w18l BT a1fRy; SRSy WR WX vaford SfeRISE g FHIaT PRI 3l 41 e |
@ A ARy, I8 9 A e # vl O ARy 6 R yareet o HRd Sueadel @ fory o arierad g
3 3 SWIA, 9 WIRERY o I SREAR SREAGH SUAINT YR (URed |uleH) fafem, 2015 & A 9 Smgcr
AR R T TR & forg - X fffdee @ off q@ N s g' el @t off & MRl @ 59 'R W
FRiRa far S =fdy S 39 Sewdi @1 gfd @xar 8, Sl (@) e SRIE™ idl ) CRBI & $ IR & o1y
Soadl F UcATRd ST @ AT BifelT Bl [AFRA H SO B 9l Ied bS] & '¥e], CRWl W B a9 &
AR e & (@) M R O WhIgy, ageR & fd SR & faued @1 farer aRar @ @R gt 9 @
fog ®1g anfdgrar oraer Giorm 7 wRaT &), R () facel f[(ifFfReM &R & SAR—9gd & UWTd Bl FAT ol 8 |

26, 9 YA H, WRGRYT A $H WX T IR ge BT WIT (BT 8 fF < H RIS SfTREde §Hd TR faffde e

& fory o1 eI AU S AMRY? YIEERT 7 I8 <@l & fb g9 U HIC R W dad a fadben § sl (@)

! REIAR TG SHINT PR (REal ) R, 2015 & Agd | WIR@RY 7 9RRe ¥ ARk didl @ folg
0.14 ¥UT Ui e T RN ¥ IRRCTST ®lcll, dRRATST ¥ dRRe ®idi ddT dRNATgT d dRRAST Bidi & forl
T TR 90 TR faffde iy |

S RHIR ST SWINT TR (REdT W) fafemm, 2017 & Awa| § WIRGRT 7 01.10.2017 | 31.12.2019 T IRR™
W IRRAE Pl @ g 006 FUY Ui ffe @ IWe a8 I T TR RIFfde 6| arRel @ arRers @i,

IRRATET H AR Dict T IRRATST W JRRAST il & g AT PR I &1 a7 |
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27.

28.

A BT Bl & Ted & Bis (A ST, 3ferar (@) Iudiaasl 3R e yardrel & Jfwrd f3d I e o @d gy
g fafvfiee fomar g |

TR 7 9 T BT W e H @M BE A Mad Bl (W IR omad dia A wive 8) W it g T ve
& U9 WAl STl (311 98 TR a1 YR TEET UTEh S Aad Bl Bl UK $RAT ©) BT TSGR Bl & | e
mﬁmﬁmmw%‘ ?ﬁmmwqmmmmgw«ﬁmwm?ﬁﬂﬁ&ﬁ@@sﬁﬁuwaﬁ

ﬁ%ﬁ%ﬁaﬁmﬁwﬁ@éﬂﬁm@ﬂmmqmwmiﬁﬁﬂqc?HMsuxmmﬁ'%ﬁwmmm
fopar 2|

AEUCSIA ¥ YRR, 2017 BI TG §e (ISl & foly U g8 Sad ATSUerel el S Gal & SR W WIReRor
frfoRad diferer & orfaR =T weTgIl /<9 /Su—gl 4 “IRd TsUasiell gRT el SRRl &1 e fdy g
3 ST BT URBe BT B |

qferat 2 : Ry, 2017 T TG §E RS & oY SETAS! ad Bicil & forg AR SMETASIA GRI WA SR

e MR (FETad)
A E. | FEIGIT /¥ SR ARG ¥ T AT i TR = AR
VGG AT BT GO | v gRT Ree IR Y
2 A (SUg yi fiee #)
1 TR JHDT 32 gfoerd 056
2 TRRIT (FI-7d I BleaR) 27 faerd 312
3 Y 24 faerd 125
4 URMT (Fea-gd) 13 yforere 8.01
5 Eacal 2 yfaerd 957
6 =T 2 yfererd 1.85
7 ST AHRIT 0.10 gferera 391
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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 12* January, 2018
THE TELECOMMUNICATION INTERCONNECTION USAGE CHARGES (FOURTEENTH AMENDMENT)
REGULATIONS, 2018
(2 of 2018)
File No. 10-8/2016-BB&PA --- In exercise of the powers conferred upon it under Section 36, read with sub-
clauses (ii), (iii) and (iv) of clause (b) of sub-section (1) of section 11, of the Telecom Regulatory Authority of India Act,
1997 (24 of 1997), the Telecom Regulatory Authority of India hereby makes the following regulations further to amend

the Telecommunication Interconnection Usage Charges Regulation, 2003 (4 of 2003), namely:-

1. (1) These regulations may be called the Telecommunication Interconnection Usage Charges (Fourteenth Amendment)

Regulations, 2018 (2 of 2018).

(2) They shall come into force from the 1* February, 2018

2. In Schedule I of the Telecommunication Interconnection Usage Charges Regulation, 2003 (4 of 2003), in paragraph 1
in the table under column “Termination Charge”, for the words and figures “Rs. 0.53 (paise fifty three only) per

minute”, the words and figures “Rs. 0.30 (paise thirty only) per minute” shall be substituted.

S.K. GUPTA, Secy.
[ADVT.-III/4/Exty./387/17]

Note 1. The principal regulations were published vide F.No. 409-5/2003-FN dated 29.10.2003 (4 of 2003) and

subsequently amended vide notifications Nos. --

@) 409-5/2003-FN dated 25.11.2003 (5 of 2003) (First Amendment);

(i)  409-5/2003-FN dated 12.12.2003 (6 of 2003) (Second Amendment);

(iii))  409-5/2003-FN dated 31.12.2003 (7 of 2003) (Third Amendment);

(iv)  409-8/2004-FN dated 06.01.2005 (1 of 2005) (Fourth Amendment);

) 409-8/2004-FN dated 11.04.2005 (7 of 2005) (Fifth Amendment), which has been set aside by Hon’ble TDSAT
vide its Order dated the 21.09.2005 in appeal No. 7 of 2005;

(vi)  409-5/2005-FN dated 23.02.2006 (1 of 2006) (Sixth Amendment);

(vii)  409-5/2005-FN dated 10.03.2006 (2 of 2006) (Seventh Amendment);

(viii) 409-2/2007-FN dated 21.03.2007 (2 of 2007) (Eighth Amendment);

(ix)  409-22/2007-FN dated 27.03.2008 (2 of 2008) (Ninth Amendment);

(x)  409-12/2008-FN dated 09.03.2009 (2 of 2009) (Tenth Amendment);

(xi)  409-8/2014-NSL-1 dated 23.02.2015 (1 of 2015) (Eleventh Amendment);

(xii)  409-8/2014-NSL-1 dated 24.02.2015 (2 of 2015) (Twelfth Amendment);

(xiii) 10-8/2016-BB&PA dated 19.09.2017 (5 of 2017) (Thirteenth Amendment)
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Note 2. The Explanatory Memorandum explains the objects and reasons of The Telecommunication Interconnection

Usage Charges (Fourteenth Amendment) Regulations, 2018 (2 of 2018).

Explanatory Memorandum to the ‘“The Telecommunication Interconnection Usage Charges (Fourteenth

Amendment) Regulations, 2018”

A.

Interconnection

Interconnection means the commercial and technical arrangements under which service providers connect their
equipment, networks and services to enable their customers to have access to the customers, services and

networks of other service providers.

Interconnection is extremely important from a consumer perspective. Telecom users cannot communicate with
each other or connect with services they demand unless necessary interconnection arrangements are in place.
Commercial and technical arrangements must be made to facilitate interconnection between network operators.
The most important commercial issue for a successful interconnection arrangement is the Interconnection Usage

Charge (IUC). A brief description of the various components of IUC is given below.

1) Domestic Termination Charge

Domestic termination charges are the charges payable by an access provider, whose subscriber originates the call,
to the access service provider in whose network the call terminates. In a calling-party-pays (CPP) regime, the
calling party subscriber pays for the call to his access provider and the calling party’s access provider usually pays

termination charge to the called party’s access provider to cover the interconnection/ network usage cost.

2) International Termination Charge

International termination charges (ITC) are the charges payable by an International Long Distance Operator
(ILDO), which is carrying calls from outside the country, to the access provider in the country in whose network

the call terminates.

3 Transit Charge

When two telecom networks are not directly connected, an intermediate network is used through which calls are
transmitted to the terminating network. Such an intermediate network is known as a transit network and the
charges to be paid to the transit network to cover the interconnection/ network usage cost are called transit

charges.

(4)  Carriage Charges

Access providers in India can offer access services within the Licensed Service Areas (LSAs), also known as
circles; the inter-circle traffic is required to be routed through a National Long Distance Operator (NLDO). The
charges to be paid by an access provider to the NLDO to cover the cost for carrying the inter-circle calls are called

carriage charges.
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10.

11.

5) Origination Charges

The calling party’s access provider collects call charges from the calling party (i.e. his subscriber) as per the
applicable tariff. From the amount so collected from the subscriber, the access provider has to pay termination
charges to the called party’s access provider and carriage charges (in case of an inter-circle call) to the NLDO.
The access provider retains the balance amount to cover the cost of originating the call. The amount so retained by
the calling party’s access provider is called an origination charge. In India, origination charges have not been

specified and are under forbearance.

(6) International Settlement Charge

International settlement charges are the charges exchanged between foreign service providers and Indian ILDOs
for exchanging international traffic. The international settlement charge includes international carriage charge,

national carriage charge (if any) and the termination charge applicable in the respective country.

Regulatory regime for ITC in India so far

Telecom Regulatory Authority of India (hereinafter, referred to as, TRAI or the Authority) established a
regulatory framework for Interconnection Usage Charges, including ITC through ‘The Telecommunication
Interconnection Usage Charges (IUC) Regulation, 2003 (1 of 2003)’ dated 24.01.2003. For improving and
streamlining the IUC regime further, the Authority issued ‘The Telecommunication Interconnection Usage
Charges Regulation, 2003 (4 of 2003)’ dated 29.10.2003. This Regulation, which superseded the earlier IUC
Regulation dated 24.01.2003 and came into effect from 01.02.2004, is the principal IUC regulation in the country

as on date. There have been 13 amendments in this regulation since its inception.

Through ‘The Telecommunication Interconnection Usage Charges Regulation, 2003’, the Authority, inter-alia,

prescribed ITC as Rs. 0.30 per minute. Since then, the Authority has made two revisions in ITC as below:

(a) revision of ITC to 0.40 per minute with effect from 01.04.2009 through the Telecommunication
Interconnection Usage Charges (Tenth Amendment) Regulations, 2009; and

(b) revision of ITC to 0.53 per minute with effect from 01.03.2015 through the Telecommunication

Interconnection Usage Charges (Eleventh Amendment) Regulations, 2015.

The present exercise for review of ITC

In 2015-16, the Authority received representations from several International Long Distance operators (ILDOs)
requesting intervention of the Authority to set a floor for International carriage charge/ International Settlement
Charge so that the stand-alone ILDOs could survive in the telecommunication services market, dominated by the
integrated service providers (having both international long distance and access service licenses). With a view to
seek views of stakeholders on various aspects of IUC including ITC, the Authority issued a Consultation Paper
(CP) on ‘Review of Interconnection Usage Charges’ dated 05.08.2016 through which, it raised, inter-alia, the

following questions for stakeholders’ comments:
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12.

13.

14.

Q7: Which approach should be used for prescribing International Termination Charge in the country?
Should it be kept uniform for all terminating networks?

Q8: Whether, in your opinion, in the present regulatory regime in the country, the stand-alone ILDOs are
not able to provide effective competition owing to the presence of integrated service providers (having both
ILDO and access service licenses) and, therefore, there are apprehensions regarding sustainability of the
stand-alone ILDOs in the long-run?

Q9: If your response to the Q8 is in the affirmative, which of the following approach should be used as a

counter-measure?

(i) Prescription of revenue share between Indian ILDO and access provider in the International
Termination Charge; or

(ii) Prescription of a floor for International Settlement Charge (levied by ILDO upon the foreign carrier)
for international incoming calls; or

(iii)Any other approach (please specify)

Please provide justification in support of your response.

Stakeholders were asked to submit their written comments on the issues raised in the CP by 05.09.2016 and
counter-comments by 19.09.2016. On the request of some stakeholders, the dates for submission of comments and
counter-comments were extended upto 17.10.2016 and 31.10.2016 respectively. Written comments were received
from five industry associations, 12 telecom service providers (TSPs) and six other stakeholders, including
companies, organizations, firms and individuals. Counter-comments were received from four TSPs and one
industry association. The comments and counter-comments received from the stakeholders were placed on the

TRAI’s website— www.trai.gov.in.

The Authority wanted to listen to the viewpoints of all TSPs prior to the discussion in an open house. Therefore, a
one-day Workshop was held on 18.07.2017 at Delhi to discuss the issues threadbare with the TSPs. Subsequently,
an Open House Discussion (OHD) was held on 20.07.2017 at Delhi to discuss the issues with all stakeholders.
After examining comments of stakeholders and due deliberations, TRAI issued ‘The Telecommunication
Interconnection Usage Charges (Thirteen Amendment) Regulation, 2017 (5 of 2017)’ on 19.09.2017. Through
these Regulations, the Authority made a downward revision in the termination charge for wireless to wireless
local and national long distance calls. While issuing the above mentioned regulations, the following was provided

in the para 106 of the Explanatory Memorandum to the Regulations dated 19.09.2017:

“Another issue raised in the CP was about prescribing International Termination Charge and
Prescription of revenue share between Indian ILDO and access provider in the International
Termination Charge. The Authority is of the view that there is a need of more deliberation on the issue,
and therefore the Authority will issue separate regulation on this issue”.

With a view to have a detailed deliberation on the matter of ITC, the Authority held a Workshop with ILDOs, who
carry international voice calls to/ from India and access service providers (ASPs), on 16.10.2017. In the

Workshop, the Authority provided further opportunity to the stakeholders to submit their views in writing.



16

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

15.

16.

17.

18.

19.

Thereafter, the Authority, on 27.10.2017, asked all ILDOs who carry voice calls to/ from India to submit

information on number of incoming and outgoing ILD voice minutes for the quarter ending September, 2017; and,

to all ASPs to submit the information in respect of outgoing ILD voice minutes for the quarter ending September,

2017. Subsequently, the Authority, on 31.10.2017, asked all ASPs to furnish information in respect of incoming
ILD voice minutes for the period from 08.11.2017 to 14.11.2017.

An analysis of the issues related to ITC, on the basis of the comments of stakeholders received in the consultation

process and further deliberations, is being presented below.

Analysis of issues related to ITC

1

Appropriate level of ITC

During the consultation process, while many stakeholders contended that ITC should be increased from its present

level of Rs. 0.53 per minute, some others argued that ITC should be brought down to the level of domestic

termination charge. It is worth mentioning that, at present, the domestic termination charges are as below:

(a)
(b)

Rs. 0.06 per minute for wireless to wireless calls; and

Zero for wireline to wireless, wireless to wireline and wireline to wireline calls.

The stakeholders seeking increase in ITC have supported their view-point with the following arguments:

(a)

(b)

Argument#1: Low ITC is not good for Indian consumers.

The ITC of Rs. 0.53 per minute prescribed by TRAI is substantially lower than the world average of
International Settlement Charge (ISC) which is about Rs. 3.00 to 3.50 per minute. Low level of ITC in
India has resulted in a highly skewed pattern of ILD traffic in the country with ratio of ILD incoming
traffic to ILD outgoing traffic of about 20:1. Such a skewed ratio of traffic has reduced the ability of
Indian operators to negotiate ISC in international markets vis-a-vis their foreign counterparts as the latter
have much larger (India incoming) traffic to trade as compared to the (international outgoing) traffic
traded by the Indian operators. As a result, the Indian operators have to face a substantially high level of
ISC in most countries. In effect, the Indian access providers are not able to provide affordable ISD
(international outgoing) services to their customers.

Argument#2: Increase in ITC will benefit the country.

An increase in ITC would result in increased inflow of Forex to Indian operators, which would, in turn,
enhance their ability to provide more affordable services to Indian consumers and would also yield
increased revenue to the exchequer in the form of License Fee and taxes. The Indian telecom industry
earns about Rs. 4,500 crore per annum of Forex for terminating international calls into India; paying
License Fee etc. of about Rs. 450 crore. Increase in ITC will provide higher Forex earning for the
country, and also, a higher License Fee for the Government. Besides, an increase in ITC will generate
additional funds for Indian operators which will aid them in creation of telecom infrastructure in rural
areas and act as an enabler to provide affordable tariffs to Indian consumers.

The supporters of upward revision in ITC have advocated that ITC should be increased to about Rs. 1 per minute

on immediate basis, and, to about Rs.3 to Rs. 3.50 in a phased manner, over a period of the next couple of years

to bring it on par with the ISC paid by Indian ILDOs to foreign carriers. Besides, a state-owned TSP has
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advocated for prescription of 10% higher ITC for calls terminating on wireline networks than that for calls

terminating on wireless networks.

On the other hand, the stakeholders, who have advocated that ITC should be reduced to the level of domestic

termination charge, have furnished the following argument in support of their view-point:

Argument: High ITC will diminish ILD carrier traffic, accelerate the migration to OTT traffic and
encourage grey market.

In India, ILD carrier traffic which was exponentially rising in the past has now started showing a
declining trend. The main reason for this decline is competition from OTT VolIP services. In 2016-17 in
India, total ILD traffic through ILDO carrier route was about 92 billion minutes; however, as per the
projections of Ovum Ltd." for 2017, International OTT traffic was more than 100 billion minutes. OTT
traffic in India is following the global trends. Globally, OTT services are cannibalizing carrier traffic. As
per the estimates of TeleGeography 2, in the year 2015, carrier plus OTT combined international global
traffic was 970 billion with OTT contributing 520 billion minutes. Impact of OTT traffic could be seen
from the fact that international carrier traffic which was growing at 7% CAGR 3 from 2007 to 2014
declined by about 1% in each of the past two years. Propensity of substitution of carrier traffic with OTT
traffic is directly related to penetration of high-speed Internet as well as availability of devices, both of
which have been increased rapidly in India in the last couple of years. Therefore, continuation of high
ITC will accelerate migration of traffic to OTT, which will not only impact overall revenues of Indian
access service providers and ILDOs, nullifying any possible short-term gains, but will also be a security
hazard. In view of the significant arbitrage opportunity between ITC and domestic rates, high level of
ITC will also give rise to growth of the grey market at the cost of national security and revenues of Indian
operators. At present, about 20% international incoming calls terminate in India via grey routes.
Therefore, lowering of ITC to the cost level will facilitate shift of international incoming traffic from
OTT services to ILD carrier and curb the menace of grey market, which will be in the interest of all
stakeholders including security agencies.

Rebutting the argument that ITC should be lowered to facilitate shift of international incoming traffic from OTT to
ILD carrier, the supporters of upward revision of ITC have contended that OTT traffic and carrier traffic are two
distinct species; OTT calls are App to App chats and these do not terminate on PSTN/PLMN like carrier traffic;
both OTT traffic and carrier traffic in respect of international incoming calls to India have seen an increase in
volumes over a period of time; therefore, any reduction in ITC to compete with free OTT services will not be an
economically sound proposition. They have also refuted the argument that there is a need for lowering of ITC to
curb incidence of grey market. They have stated that various measures and checks could be used to control the
incidence of grey market; in any case, UIDAI based e-KYC verification will further reduce occurrence of such
incidences. Countering the contention that ITC should be fixed at cost level, the supporters of upward revision of
ITC have asserted that such a proposition is fallacious; TRAI has been setting differential rates for domestic
termination charges and ITC - while domestic termination charges have been prescribed on the basis of cost, ITC
has been non-cost-based since the year 2009 and for valid reasons as enumerated in the Explanatory Memorandum

of the IUC Amendment Regulations of 2009 and 2015 respectively.

On the other hand, the supporters of reduction in ITC have contradicted the claim that any increase in ITC will

save and earn Forex for the country. They have contended that if ITC is revised upwards, the ratio of incoming

! Ovum Ltd. is an analyst and consultancy firm.

% TeleGeography is a telecommunications market research and consulting firm.

3 CAGR is acronym of Compound annual growth rate
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ILD calls to outgoing ILD calls will get disturbed and in turn, the Forex earnings will also reduce. They have also
countered the argument that with Aadhaar based e-KYC, grey markets will no longer be a worry, stating that, for

grey market operations, normally fixed-line phones are used for which there is no Aadhaar based e-KYC.

From the above description, it is clear that, during the consultation process, the two sets of stakeholders were
sharply divided on the matter of the level at which ITC should be prescribed. Simply put, one set of stakeholders
has sought an upward revision of ITC claiming that — (a) it would help Indian access providers to offer more
affordable domestic tariffs as well as ISD tariffs to their customers, and; (b) it would help generate more Forex to
the country as well more revenue to the exchequer. The other set of stakeholders has sought a downward revision
of ITC to the level of domestic termination charge claiming that — (a) it would facilitate shift of international
incoming traffic from OTT services to ILD carrier, and, (b) it would curb the menace of grey market.

Before we begin to examine the issue, it would be worthwhile to mention that for the period beginning from
01.02.2004 up to 31.03.2009, the Authority prescribed ITC on par with domestic termination charge; however, for
the period beginning from 01.04.2009, it fixed ITC at a higher level than the domestic termination charge as
depicted in the following table.

Table-1: Termination Charges in India Since 2003

Period
Domestic International Access Deficit Charge
S. Termination Termination (ADC) to be paid to
No. F T Charge Charge BSO/BSNL by ILDO
rom ° (per minute) (per minute) (per minute)
1 01.05.2003 | 31.01.2004 | Rs 0.15-0.50 Rs. 0.50 Rs. 5.00
2 01.02.2004 | 31.01.2005 | Rs.0.30 Rs. 0.30 Rs. 4.25
3 01.02.2005 | 28.02.2006 | Rs. 0.30 Rs. 0.30 Rs. 3.25
4 01.03.2006 | 31.03.2007 | Rs.0.30 Rs. 0.30 Rs. 1.60
5 01.04.2007 | 31.03.2008 | Rs. 0.30 Rs. 0.30 Rs. 1.00
6 01.04.2008 | 30.09.2008 | Rs. 0.30 Rs. 0.30 Rs. 0.50
7 01.10.2008 | 31.03.2009 | Rs. 0.30 Rs. 0.30 -
8 01.04.2009 | 28.02.2015 | Rs0.20 Rs. 0.40 -
9 01.03.2015 | 30.09.2017 | Rs0.14* Rs. 0.53 -
10 01.10.2017 | Till date Rs 0.06° Rs. 0.53 -

Through the Telecommunication Interconnection Usage Charges (Eleventh Amendment) Regulations, 2015, the Authority
prescribed domestic termination charge of Rs. 0.14 per minute for wireless to wireless calls and zero for wireless to wireline

calls, wireline to wireless calls and wireline to wireline calls.

Through the Telecommunication Interconnection Usage Charges (Thirteenth Amendment) Regulations, 2017, the Authority

prescribed domestic termination charge of Rs. 0.06 per minute for wireless to wireless calls from 01.10.2017 to 31.12.2019 and
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It is worth mentioning that while prescribing differential rates for ITC and domestic termination charge through
the Telecommunication Interconnection Usage Charges (Tenth Amendment) Regulations, 2009, the Authority had
noted that cost-orientation of charges should not be the sole criteria for fixing ITC, the international termination
charges prevalent internationally should also be taken into account; it should also be seen as to what is more
advantageous to Indian operators and Indian consumers. Thereafter, when the Authority again prescribed
differential rates for ITC and domestic termination charge through the Telecommunication Interconnection Usage
Charges (Eleventh Amendment) Regulations, 2015, it had noted that the ITC should be fixed at a level which
meets three objectives viz. (a) encourage TSPs to reduce tariffs on outgoing international calls and prevent any
pass-through to domestic tariffs of revenue losses arising from the calling card Regulation; (b) prevent the
diversion of traffic towards OTT players such as Skype, Viber; and do not create arbitrage opportunity for grey

market, (c) neutralize the effect of the foreign exchange rate variations.

In this background, the Authority attempted to find answer to the question as to which approach should be used for
prescribing International Termination Charge in the country. The Authority observed that it has broadly two
options at its hand, viz. (a) to leave ITC under forbearance; or (b) to prescribe ITC keeping in view the reasonable

interests of consumers and service providers.

The Authority took note of the fact that any incoming call (including international incoming call) is a monopoly of
the called party’s access service provider (i.e. the access service provider whose customer receives the incoming
call). In case ITC is left under forbearance, the called party’s access service provider would always try to obtain as
high termination charge as possible from the ILDOs, which may lead to a situation of non-settlement, and
therefore, non-completion of the call. Accordingly, the Authority has decided not to leave ITC under forbearance
and to continue with the practice of prescribing ITC. Having concluded this, the Authority embarked on to the
question of arriving at an appropriate level of ITC. Towards this, the Authority attempted to make an analysis of
the present day market for International incoming voice traffic in the country while keeping in view the global

trends.

On the basis of information on outgoing ILD minutes for the quarter ending September, 2017 received from
ILDOs, the Authority computed the average ISC paid by Indian ILDOs to foreign carriers in various continents/

country sub-groups as per the following table.

Table-2: International Settlement Charges (ISCs) Payable by
Indian ILDOs for ILD Outgoing Calls for Q.E. September, 2017

zero thereafter. The termination charges for wireless to wireline calls, wireline to wireless calls and wireline to wireline calls

shall continue to remain zero.
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Average ISC = Amount
Percent of total ILD

Continent/ payable by Indian ILDOs to

S. No. outgoing traffic from
Country sub-group foreign carriers

India
(in Rs. Per minute)

1 North America 32% 0.56

2 Asia (Other than Middle East) 27% 3.12

3 Europe 24% 1.25

4 Asia (Middle East) 13% 8.01

5 Africa 2% 9.57

6 Oceania 2% 1.85

7 South America 0.10% 391

8 Global average 2.57

29. The following could be inferred from the information given in above table:

(a) The global average of ISC (Rs.2.57 per minute) is about five times higher than the present level of ITC in
India (Rs. 0.53 per minute).

(b) The average ISC for North America, in which about 32% ILD minutes originated in India are terminated,
is only Rs. 0.56 per minute.

(c) The average ISC for the Asia, Africa, Oceania and South America, in which about 44% ILD minutes
originated in India are terminated, is Rs. 4.76 per minute.

30. Purely on the basis of the afore-cited global average of ISC, one may be tempted to conclude that there is a case for

increase in ITC from its current level of Rs. 0.53 per minute to the global average ISC of Rs. 2.57 per minute, as it

would help Indian access service providers to earn more revenue to which they can plough in expansion of their

networks to improve overall quality-of-service apart from offering affordable tariffs for domestic calls as well as

ISD calls. While, prima facie, an increase in ITC appears to be beneficial for the Indian access service providers in

the short-run, it requires to be seen as to whether such an increase would indeed be advantageous for the Indian

telecom sector in the medium-to-long-run in view of the fact that the ILD incoming traffic in India has shown a

declining trend in F.Y. 2017 (period from April, 2016 to March, 2017) as depicted in the following Graph:
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Figure-1: ILD Incoming Voice Traffic in India
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As can be seen from the above Figure, the ILD incoming traffic in the F.Y. 2017 was 87,424 million minutes

implying that the average quarterly traffic in the F.Y. 2017 was about 21,856 million minutes. It is worth

mentioning that as per the information furnished by the ILDOs, the ILD incoming traffic in India for the quarter
ending September 2017 (Period from 01.07.2017 to 30.09.2017) was only 19,129 million minutes. Clearly, the ILD
incoming traffic has witnessed a further decline in Q.E. September, 2017 of about 12% from the level of average
quarterly traffic in F.Y. 2017. It would be useful to examine as to what could be the potential reasons for such a

declining trend in ILD incoming traffic brought by Indian ILDOs in India.

As a matter of fact, an international incoming voice calls to India may follow any of the following three routes:

(a) Carrier route: A customer (calling party) of an access service provider (or a calling card service provider) in a
foreign country originates an ILD voice call to India. The foreign access service provider hands over the call
to a foreign carrier. The foreign carrier hands over the call to an Indian ILDO. The Indian ILDO, either
directly, or through an NLDO, hands over the call to the Indian access service provider of the called party in

India. The Indian access service provider makes the call reach to the called party.

K I - !
Foreign ASP —.ﬂ
Access i
: Foreinn ILDO NLDO
Service Carrier
*—| Provider o  Asp
—

(b) OTT route: A customer, by using an OTT App (such as Whatsapp, Viber Skype, Facetime etc.) installed on its
smartphone, originates a voice chat using data services of its ISP to call a user of the same OTT App in
India. The voice chat travels from foreign ISP, through Internet, to the Indian ISP, of which the Indian user is

a customer.
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FaceTime

skype;
>

(¢)  Grey route: A customer (calling party) of an access service provider (or a calling card service provider) in a
foreign country originates an ILD voice call to India. The foreign access service provider hands over the call
to a foreign carrier. In order to bypass the ISC payable to Indian ILDO, the foreign carrier routes the call
over Internet. A small party, which, in alliance with the foreign carrier, has set up an illegal VoIP Gateway
(i.e. a SIM Box ® or a PBX, which is connected to Internet at one end and to PLMN/ PSTN at the other end)
in India, picks the incoming ILD call through VoIP route on an Internet connection subscribed from an ISP.
It then, through a mobile or a landline connection subscribed from an Indian access service provider, routes
the call to the called party’s telephone. The greyness in this operation arises from the twin factors viz. —

(i) the VoIP Gateway installed by the party interconnects Internet with PSTN/ PLMN networks, which is
not permitted, at present, by the Department of Telecommunications, Government of India; and

(i) an international incoming call is made to appear as if it were a domestic incoming call (to exploit the
arbitrage opportunity between the level of ITC and tariff for domestic calls in India) which is illegal
and poses security threat as it masks the original CLI of foreign customer and replaces it with a CLI

of a domestic telephone.

VolP

Foreign

illegal —l—. D

VolP

Gateway n

From the above description, it is clear that both OTT route and grey route act as substitutes of the carrier route for

Access Internet

Cloud

Foreign

Service Carrier

Provider

carrying international voice traffic. The extent of substitution could be estimated from the following inputs:
(a) As per the estimates of TeleGeography, worldwide, the cross-border OTT traffic constituted about 50% of the
combined volume of carrier and OTT international traffic in the year 2016.

(b) As per industry estimates, about 20% of ILD calls terminate in India through grey route.

The twin facts viz. (a) carrier route for carrying international incoming voice traffic is facing a fierce competition
from OTT route and grey route; and (b) international incoming voice traffic through carrier route has begun to
decline from F.Y. 2016-17, together suggest that any increase in ITC is likely to result in a sharper decline of

international incoming voice traffic on carrier route. Clearly, given the global traffic trends demonstrating

A SIM box consists of an array of Subscriber Identity Module (SIM) cards subscribed from various access service providers.
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stagnation or decline in international carrier traffic, the case for increasing ITC, from the present level of Rs. 0.53

per minute, is weak, at present.

The Authority further attempted to examine as to what should be level of ITC to safeguard the international carrier
traffic from the onslaught from its substitutes viz. OTT route and grey route. The Authority observed that there are
certain nuanced differences between these two substitutes. In case of both carrier route and grey route, the
international voice call is originated in the network of PSTN/ PLMN provider of a foreign country. On the other
hand, in OTT route, the international chat is originated, through an OTT App, in the network of an ISP of a foreign
country. While the choice to use grey route in place of carrier route lies with the foreign carrier, the choice to use
OTT route lies with the calling subscriber in foreign country. While a foreign carrier puts the grey route to use
purely for saving cost of delivery of ILD voice call viz. to bypass ISC and to exploit the arbitrage opportunity
between ITC and domestic call tariffs in India, adoption of OTT route has various other drivers such as availability
of high-speed Internet, penetration of smartphones, penetration of a single OTT app in both the foreign country as
well as in India apart from cost incentives to the foreign customer (i.e. to avoid high tariff for international voice

call through inexpensive tariff for data).

Owing to the twin facts viz. — (a) menace of grey route poses serious security threat to the country apart from
causing significant leakage in the revenue accruable to the country and its TSPs, and, (b) proliferation of OTT route
for the carrying international voice traffic has many non-cost factors, the Authority is of the view that, while
deciding on the appropriate level of ITC in the country, curbing the menace of grey route should be a more
important regulatory priority than facilitating the shift of the international incoming traffic from OTT route to

carrier route.

Essentially, the players engaged in carrying international incoming voice traffic to India through grey route thrive
on the significant arbitrage opportunity presently available between the ITC, on one hand, and, tariff for domestic
voice call in India plus the cost of running illegal VoIP Gateway, on the other. At present, while ITC is Rs. 0.53
per minute, the average tariff for voice call ’ is about Rs. 0.23 per minute in the country. Besides, there would be
certain cost, albeit small, for running an illegal VoIP Gateway. It is expected that if the arbitrage opportunity is
plugged or kept to a minimum, the attractiveness of the grey route for carrying international incoming voice traffic
would be lost, and thereby, the carrier route for international incoming traffic would witness a legitimate growth.
This would not only plug the leakages in the revenue accruable to the country and Indian TSPs, but would also
ensure that India continues to earn precious Forex from the International incoming voice traffic business.
Accordingly, keeping in view the comments of the stakeholders and the foregoing analysis, the Authority has
decided to revise the termination charge for international incoming call to wireline and wireless from Rs. 0.53 per
minute to Rs.0.30 per minute. The Authority is of the view that, with this revision, the arbitrage opportunity
between ITC and domestic call tariffs would become so insignificant that illegal VOIP Gateway business in India

would become unviable; in turn, the grey market for ILD incoming traffic would eventually cease to exist.

As per TRAI's Report titled ‘The Indian Telecom Service Performance Indicators (July-September, 2017), the average
subscriber outgo per outgoing minute from Home Service Area (HSA) for GSM and LTE Services in Quarter Ending September,

2017 was Rs.0.23 per minute.
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(2) Apprehensions regarding sustainability of the stand-alone ILDOs

A majority of stakeholders, who are integrated service providers (having both ILDO and access service licenses in
India), have submitted that the stand-alone ILDOs are able to compete quite effectively in the market and there
should not be any apprehensions regarding sustainability of the stand-alone ILDOs in the long-run. They have
further argued that about 30% market-share is held by stand-alone ILDOs which indicates that stand-alone ILDOs
are already flourishing and therefore, there is no need to provide any regulatory protection to the stand-alone
ILDOs. A state-owned TSP has contended that the investment made by the stand-alone ILDOs is much smaller than
that made by access service providers in India; at the same time, the earnings of ILDOs are much more from
foreign carriers at international rates for ILD incoming calls. Another stakeholder has stated that in case the
Authority still decides to prescribe a floor for the International Settlement Charge (ISC) then it may consider
deciding a revenue share regime between Indian ILDOs and access providers in respect of the ITC, in proportion to

the costs incurred by the respective operators in terms of the investments made in networks deployment.

On the other hand, several stakeholders including stand-alone ILDOs have submitted that the integrated service
providers tend to cross-subsidize international incoming calls, offer predatory prices to foreign carriers, sometimes
below cost levels; the stand-alone ILDOs lose out because they are not able to match such predatory prices. Many
of such stakeholders have contended that, in order to protect the interests of stand-alone ILDOs, a floor for ISC,
levied by Indian ILDO upon the foreign carrier, should be prescribed for ILD incoming calls and the revenue

collected should be shared, in the ratio of 80:20, between Indian ILDO and access service provider.

On the basis of the information on ILD incoming minutes for the quarter ending September, 2017 provided by the
ILDOs, the Authority computed the percent share of integrated ILDOs and Stand-alone ILDOs in the market and

also the average ISC in India as follows:

Table-3: Market Share of Integrated and Stand-Alone ILDOs and Average ISC for ILD Incoming Traffic
in India in Q.E. September, 2017

Number of ILD Average ISC
. . Percent market .
S. minutes carried share = Amount receivable by
No. Type of ILDO 1Sl:e cember 2 (?17E (in terms of ILD g:ggis from foreign
. P . incoming traffic) . .
(in Billion) (in Rs. per minute)
1 Integrated ILDOs ° 13.47 70% 0.60°
Stand-alone ILDOs " 5.66 30% 0.57 "

Integrated ILDOs comprise of Aircel, Bharti Airtel, BSNL, IDEA Cellular, Reliance Communications, RJIL, and Vodafone.

One Integrated ILDO did not furnish information on amount receivable from foreign carriers. Accordingly, the average ISC for
integrated ILDOs has been computed on the basis of information furnished by the remaining integrated ILDOs.

Stand-alone ILDOs comprise of Citycom, P3, Sify, Tata Communications and Videocon.

As per the information furnished by one stand-alone ILDO, it receives average ISC of Rs. 1.05 per minute from foreign carriers.
As this number is much higher than the ISC of the remaining stand-alone ILDOs, average ISC for stand-alone ILDOs has been

computed on the basis of information furnished by the remaining stand-alone ILDOs (excluding the outlier mentioned above).
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From the above information, it could be inferred that the stand-alone ILDOs command a robust market share of
30% in the international incoming voice traffic market. If a stands-alone ILDO hands-over international incoming

call directly to access service providers, without going through NLDOs, it can retain about Rs. 0.04 per minute.

It is understood that the ability to command market share and to negotiate ISC from foreign carriers is influenced
by the number of Points of Presence (POPs) of an ILDO in India as well as in foreign countries. The twin facts viz.-
(a) stand-alone ILDOs command a robust market share in ILD incoming traffic, and, (b) the ILDO segment is
relatively much less capital intensive than the access service segment, - together, seem to suggest that the charges

retainable by stand-alone ILDOs in ILD incoming calls are not low.

It is worth mentioning that when the matter of prescription of ISC came up for consideration before the Authority
during the IUC review exercise of 2014-15, the Authority had examined the matter and had concluded that

prescription of any settlement rate between Indian ILDO and foreign carriers is not appropriate.

On the basis of the comments of stakeholders and the foregoing analysis, the Authority is of the view that there is
no need for prescribing any floor for ISC or a revenue share between Indian ILDO and access service provider in

the ITC.

Review

The Authority would closely monitor the trends and patterns of ILD voice traffic in the country. The Authority, if it

deems necessary, may review ITC from time to time.
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